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-the cases, the Port licensing authori-
'tiE!6 might have issued licences to 
'Jluch nominee-manufacturers but this 
·could not be treated as a sale of 
'licence. 
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Allotment of Lane! to Landl_ ArmY 
Personnel in Madhya Pradesh 

4199. SHRl G. C. DIXIT: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) the number of l=dless army 
personnel in Madhya Pradesh who 

. have been allotted land during the 
last two ye.ars; and 

(b) the number of applications for 
allotment of land still under consi-
deration in Hoshangabad and East 
Nimad districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
M, R. KRISHNA): (a) and (b). 
The informat'ion has been called for 
from the State 110vl!rnment and 
will be laid on the Table or ,the 
House when received. 




